
Cenxrai Administrative Tribunal
Principal Bench

R.A. No. 268 of 2000
I n

O.A. No. 2066 of 1997

New Delhi ; dated this the 26in March

PiON'BLE MR. S.R. ADlGc, VICE CHAIRMAN (A.)
HON'BLE MR. KuLDIr SINGH; MEMBER (J.)

in i he mai ter of:

D.C. Mi sra

20O1

Review Appi icant

Versus

Union of India and others .. Respondents

ORDER ( Bv C i rcu I a t i ort;

S.R. AD i GE. VC (A)

Perused the R.A.

^ . I t )s clear that app'fcanx s

non—promoiI on to Grade B in the operating Depx .

against 70% vacancies for the year 1995-96 was not

i y bsoauisc? ot the acdvBrse r rks recor beci in 11 * s
OlUo

ACR for the year ending 31.3.92, but^because ot the

various penalties inf l icted upon ii i ixi owing to ine

indifferent qual ity of his work as detai led in Para

4.7 of respondents' reply to trie O.A. , which was not

denied by appl icant in rejoinder.

3. The Tribunal's order dated 20. / .20uu in

O.A. No. 2066/95 does not, therefore, warrant any

review. The R.A. is rejected.

(Kulldip Singh)
Member (J)

/GK/

(S.R. Ad i ge^
V I ce Cha i rman i, A )


